
CENTRAL administrative TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A.NO. 2185/1999

Tuesday, this the 23rd day of Tanuary.2001

"°"HON-BLfsHRf"A^?®RWVl!''MEMB^
S. Thakur S/o Late Shrl K.N. Thakur
R/o BA-12 B, DDA Flats,
MunirKa, New Delhi

2.

Applicants

1,

Respondents

H-C Bha&gara S/o late Shri
B N- Bhargara,
R^ B-75, Sector 26,

'^^rAdvocate: Shrl S-S. Cham^n)
VERSUS

Union of India through
Secretary, .

Ministry of Home Affairs,
North Block, New Delhi

2  Director, Intelligence Bureau
(MHA), North Block,
New De 1 h i ".. u ̂  a i~ i -f ̂
(By Advocate : Sh- S. Mohd. Arif)

HQalble_Shri„S^A^I^„Rizy:i- "■

piift both AssistantThe applicants m this OA, oocn
.  - A.L,„ T q respectivelyDirectors (Executive) m the I-

XI 1 1997 and 31-3-1984. Thesuperannuated on 31-1-19
^  frnm the fact that the benefit ofgrievance arose from rne

J.-U CL+'K Psiv Comrnissionrecommendations made by the 5th Lentral Hay
has not been extended to either.

2, The learned counsel appearing for the
respondents has placed before us the respondents'
letter dated 16.10.199S Nhich is an order on the
eubiect Of implementation of the 5th CPC report in
relation to the grant of enhanced scale of pay to AO
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(2)

(EHxecutive) . It is submitted that the pay scale in

which the applicants worked while in service has been

upgraded to Rs-12000-16500 in consequence of the 5th

CPC recommendations. The aforesaid order provides

that the aforesaid higher scale of Rs. 12000-16500

was to becornyappl icable prespectively as it involved
restructuring of the Executive Cadre and

redistribution of posts in the I.B. On being asked to

clarify whether any restructuring of cadre and

redistribution of p^osts was, actually involved insofar

as the Assistant Directors were concerned, the learned

counsel tells us that out of the 52 posts of Assistant

Directors (Executive) in the I.B., changes in the

Recruitment Rules will be required in resp>ect of 12

posts only and in respect of the remaining 40 posts no

such change was required to be made. The aforesaid 12

posts have been earmarked for upgradation to a still

higher scale of Rs.14300-18300. The applicants in

this OA are not covered by the aforesaid upgradation

to a still higher scale. They are instead covered by

the Grade of Rs. 12000-16500, which was to be granted

to the remaining 40 Assistant Directors. We are, in

the circumstances, inclined to hold that at least in

respect of the aforesaid 40 posts of Assistant

Directors, the respondents are not required to

undertake any change by way of restructuring of cadre

nor was any change in the Recruitment Rules necessary,

and therefore, the Assistant Directors forming part of

the group of 40 to which the applicants belonged could



...(3) ,

olaoed in the higher grade of R®-have ho«n place , Instead
,gOO-XdSOO as dsual «ith effect fro. X-X.--.
of delaying the same till iao.1997.

pooKing at the dates of superannoation of the
^ -f f-hpfTla WnO

ujp. find that while on-

XI 1 1997, would benefitsuperannuated on ^ - in the
roi i.xion reached by ui:> m - -i ii-rh the conclusionaccordance with t ^^fited as

K  1-he other will not be benefitedprevious paragrap . ^

he had superannuated way bacK on -
for the applicant ha-.

learned counsel appearing
r- desire to withdraw the name ofexpressed his

from this OA. We permit him toaforesaid person from t
■That in terms of the 5t<~o we find, however, that

-  S even the said other applicant standsrecommendations,

„f oension for which unfortunately noto gain in terms of pension
+-hi«. OA We leave it toprayer has been made m this OA-

c-el to see if the said other applicant whlearned courio - approach the
retired on 31-3.1984 would

^  IV for qrant of higher pension mrespondents separately - . , .f-^e
of the 5th CPC recommendations ant:erms ot

r-i-ion thereon, and would hope and exp.Government de-.id>
consider any such

t-he respondents to ^
-  - if any, received from the saidproposal/petition,

applicant expeditiously--

4..

with a

In the circumstances.
the OA is disposed of

the

direction to the respondents to grant

upgraded scale of Rs. 12000- -16500 to applicant No.l

I



b" (S. Thakur), who su

effect from 1-1-1^^^-

.(4)

perannuated on 31.1.1997, with

The OA
^  in the aforesated terms,

is disposed of m rne

/

No costs.
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